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.y FINANCE DEPARTMENT

Notification

The 23rd January, 2017 -
No. 2616/39-UTFI(3)-2017/591.-ln supersession of Chandigarh Administration, Finance

Department notification bearing No, 26/6/39-UTFI(3)-200617869, dated 27th December, 2006 and

in exercise of the powers conferred by sub-section (2) of Section 5 read with Section 22 of the

Capital of Punjab (Development and Regulation) Act, 1952 and all other powers enabling him in

this behalf, the Administrator, Union Territory, Chandigarh is pleased to make the following rules

namely :-

1, Title, extent and commencement.-(i) These Rules may be called the 'Chandigarh

Rural Inhabitations (Area within Red Line of Revenue Estates, Abadi Areas) Construction and

Reconstruction Building Bye Laws for villages (both within and outside Municipal Limits) falling in

Union Territory of Chandigarh: 2017."

(ii) These Rules shall come into force from the date of their publication in the Official

Gazette,

2. Oefinltions.-In these Rules, unless the context otherwise requires, the definitions

given herein below shali have the meaning indicated against each of them. WordslTerms not

d" . meaning
defined herein shall earry usual Ictlonary .

h
'tv" shall mean such an authority appointed by the Administrator,

• 'Comeetent Aut on! f ., 'fi t' in the Official Gazelle to perform the unctions of the competent
U.T. by a Notl ,ea Ion
authority under these Rules.

• II n the covered area on all the Ooors of the building inclUding
·Covered Area sha mea

walls.
building or a part thereof which is used or is intended to

'Dwelling Unit' shall mean a .. h bOt tion comprising at least of a room, a kItchen and a toilet.
be used by a family for a I a



16 CliO. ADMN. GAZ. (EXTRA). JAN. 23. 2017 (MAGIIA 3.1938 SAKA)

5. light ~nd ventil~tion.-A habltable room shan have. for the admission of natural light
and air, one Of lTlOfe openings such as windows and ventilators, opening directly on 10 open space
or verandah. Tile minimum aggregate area of such opening Shall be 10% of the floor area. No
openings~n be allowed on common walls 01 plots •

v( Electrial Inslallatlon.-The e\edrica instaIation in the building $hal be carried CK( in

con~ with the requirements 01 the India EIectndty Act. 1910 and the Electrialy Rules. 1956, as
amended from time to tme.

7. Structural Oeslgn.-The structural de!.ign of allihe buildings shad be in accordance with
!he relevant provisions of BIS Code and shaI be certified by a Qualified Structural Engineer registered

with Chand9¥h Administration.

8. Rre protection.-AI fwe protection requirements through classificatIOn of building based

on occupancy. type of construction and other requirements shall be in accordance with Ihe 1$-16421
1960 Code of practice lor safety of Building, (General) malerial and delails of construction and other

relevant provisions of the National Building Code of India Pan·tV 00 fire protection as amended from

lime 10~.

...(9. Rain Water Harvestlng.--Provision of rainwater harvesting shall be compulsofy on SItes

above 250 sq meters (300 sq. yds).

~. Solar Water Heating System.--Providing of Solar Water Heating System shall be

mandatory on sites above 250 sq met~ (300 sq. yds).

11. Procedure tor submission of BUikling Plan.-(a) Any person J"Itending 10 erect ex

re-erect or modify ex alter part of a buiding $hal make an application on Form A consisting of the

f_o-

(i) Proof of (lWl"leBhip

The site plan of the building on scale 1:llXl

Plans, elevatior\lCrOSS section of the building on scale 1:50 below one kana! and

1:100 aboVe one kanal

Dr.ainage plan

8ec;lrieity fltti1g plan

(rv)

(Y)

(vi)

(vii)

(viii)

Waler Suppty Ptan

Certificate 01 struclural safety

CertifICate from Architect registered with the Council of Architecture that lhe Plan

and the plopos.ed construction confofms 10 these RuleS.

Ac:knCJW\edgment of1he receiPt of appIicalJon. complele with aI supportlng documents, men6one<l
$hal be issued by the otrlCe to the applicant.-.
(tl) Deemed Sanctlon of Plans.--1n case no communication is receired from the aulhOnty

wi1hin 60 days of the date 01 receiPt of COl •.pete applc.ation, the plans sl\3Il be dHmecl to~ been

sanc;tiOl'led-



CliO. ADMN. GAZ. (EXTRA J ~
(0) Valid' ), AN. 23, 2017 (MAG"" 3.1938 SAKA) 17

Ity of Sanctioned Plan PI
.- ans once sa .

(d) Inti Ii netlOned are valid for 5 years.
rna on of Construction

• A dear notice of one week sh .
the construction. FORM 8 all be gwen 10 the ,Competent Authority befOfe start of

• Similar notice for' .
I I f InspectIOn of the construction on FORM C when it has reached the
eve 0 plinth ie. Damp Proof Course shalt be given.

• If the office does not come to inspect within a week the Applicant shall be free 10
continue with fUrther construction.

(e) Permission to occUPY.-The notice shall be given to the Competent Authority on
Form 0 for completion of the bUilding and the building shall nol be occupied tin the office issues a
certificate declaring the building fit for occupation. Fit for Occupation Ceniftcale may be given even

for a part of the building in case of at least one dwelling unit being completed.

(f) Building Violations.-Any bUilding constructed in violation of the above Rules shall be

liable for demolition after 30 days notice by the competent authority.
•

(9) Authority to enter premlses'-S0mpeten.t AU~Ority or ~ duly aut~ representa~

shall be allowed entry into all parts of the premises mcludlng the budt up areas dunng construction

or thereafter, and after occupation as well.

(5d·l ....

Chief Administrator.
Chandigam Administration.
(On behalf of Administrator,

U.T., Chandigarh)
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APPLICATION FOR SANCTION OF BUILDING PLAN

(FORM A UNDER RULE 11)

From;

To:

Sir,

INJe hereby apply for permission to erect Ire-erect ladd lalter a building in accordance with
plans submitted herewith on the

PloVKhasra No.

Street _

Village _

2. INJe attach :

(a) A site plan on scale 1:100 showing the position of the plot proposed to be built
upon as required under the Chandigarh Administration (erection and re-erection of

buildings) Rules, 2017 for villages falling under the jurisdiction of rural areas of

Union Territory, Chandigarh.

(b) Plans, elevations and sections in triplicate (on scale 1:50 below one kanal and

1;100 above one kanal).

(c) Drainage plans, engineering drawings (StructuraVPublic HealthlElectricaUFire Fighting

etc.)

(d) Proof of ownership.

3. It is certified that the structural design including safety from natural hazards based on sail

conditions has been duly incorporated in the design of the building and these provisions shall be

adhered to during construction.

4. The construction of the building shall be supervised by Architect and Structure Engineer.

SignfNamelDale (Owner)

Sign/NamefSeaUDate (Architect)

Sian/Name/SeallDate (Structure Engineer)
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'rom:

To :

Til, ' .]" 0 0 8l", R OF CO'S.· UCTIO ,.

(FOR ' BRULE )

1'!\Ne hereby i e yo 0, ice ha, •. , s art ,. ,e cons I cion descri;, ed . era ,aer 7 days

fro,m the date of submi sian of this applica ion in your office.

PloUKhasrao. ---------

Sree

Village __-------------

Buildig Sanction Order o.,_-----:Date --------

: 'ign .am,elDae (0 ·ner)
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INTIMATION OF CONSTRUCTION UPTO PLINTH lEVEL

(FORM C UNDER RULE 11)

From;

To:

Sir,

'NJe hereby give you notice thai the building described below has been completed up to ope

level according to sanctioned plans.

PloUKhasra No. _

Street _

Village _

Building Sanclion Order No. Date' _

1. Certify thai the following works (indicate below the full particulars of work) have been

supervised by us and have been completed to the satisfaction In accordance with the sanctioned

plan, thai the workmanship and the whole of the materials used are good.

2. Kindly grant permission for DPe CertifICate and give me permission for construction of the

ooilding further under the Chandigarh Administration (ereclion and re-erection of bulldings) Rules,

2017.

SignINamefOate (Owner)

SigniName/SeaVDate (Architect)

SignlNamelSeaVDate (Structure Engineer)
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From:

o'

e hereby g" e you 'lOre a
respec according 0 sancfone I h b iJding described bel has been cample

ans.
all

On Date--------
PlotlKh sra No, ---------
Street -----------
Village -----------
Building S netion Order o., -Dae._------

, ce i a
e a c ianed plan.

has en upe"ed us and as , alml ad'· accordance

2. Penns 10 for SewE~raae Connedio"n and 0 occupy as ·u·-ed u

dmi isr 'on (erectio and ,r; ectio 0 udmgs) Rules, 207 rna gra

e Chan I a

SignJN melDate (Owner)

Sign/Name/:Da,etsea1 (Architect)

Slgn/NamelDateJSeal (Structure Engineer

S'g,n! am JDate/Seal (PlUmber)
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